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HON'BLE MR.KULDIP SINGH,MEMBER (J)
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S/o shri 8§ 'Behal“
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New Delhi=45 eevs o oRpplicanty
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1“5mtﬂ Asha Das) .
Secratary to the vt of India,
Ministry of Social Justice & Empouerment,

Shastri Bhavan,
‘New Delhi=13

2 shri Shailendra Pandey
Financial Adviser to the Ministry of Social

Justiceﬁ& Empouerm en £y '
Room No%'401, Shram Shakti Bhavan, . -
New Delhie=1 «s JsRESpPONden tes

( By Adwcate: Shri K, .C.D.Ganguani)
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Heard both sides on C.P.No.'312/99 alleging
contumacious non-co,mpliance‘_of‘ the Tribunal;s order

dated 1078998 in 0A Nodw/ 97

A In that applicant uho is a pds had impugned
respondents" order dated 410796 and hagd sought
reimbursement of the actual cost of hiring of ooﬁveyance
inaurred in coming to office ang: going back on Sundays/
holidays and at odd hours from August;1994.ti11 datei

3 The Tribunal in its order dated 1098:7% held

that the OA failed in temms of law and grounds taken
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by applicant, but nevertheless called uyon

respondents to réconsid.e:_'pmviding relisfs to

applicant by granting/sanctioning honorarium,

within six months from the date of receipt of a

- copy. of the order, under intimation to appl:i.cant-.“‘.f‘;é

4}  Applicant filed CP No&312/99 in which it has

.been stated that pursuant to the aforesaid order

dated 1098998 he had filed representation i

respondents_ on 24’2"’9.“*98 and on 24958995 He states
that just before the 6months' period was to. |
BXpiIf-e_i,’_:he received r_espondents" OM da ted 2;‘:‘2?99

informing him that he had already received honorarium

f‘roni the Ministry on grounds of hard and arduous

work which involved sitting late beyond office hours
and coming to work c_m_'holidays"?’s He states that
immed‘iately theresafter He was c2lled by respondents

and was infommed that his case was being consideredd

He states that on 9399 he submitted a bill for

Rl 20 SjSUP _u_i_th a covering letterA’»(Annexure-C/G) and
fha,t on 26.;'7."'99 ‘he also asked the Sscretary as to
the names and designationsof‘ the persons’uho vere
objecting to the grant of relief to him as per
Tribunal's order dated 1048498 to enable him to file

a Contempt petition, upon which an OM was issued statinc

that,it-hag been decided to sanction him honorarium
of ng‘%jazoo/;‘ror 1997-98 and sanctioning order datad
2'3’;9??2‘;3‘9'9_\‘{@3 iséued to him for the aforesaid sum of
5000/~ | - ,_

5. Appliéant_as‘ser'{:s that this sum of RF5000/- which
he refused to accep t,falls far short of his claim
of Rimiiag 3050,and by not sanctioning him the full
amoun t, respondsnts have committed contempt of
the Tribuna],-"s order dated 10".:‘8:1'98';3
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6.>, _ It is not denied that as against applicant;s
to tal cl_léim' of conveyance chacgea.amcynjcing to
B31,20350 p. he '_h_afs_ been paid RS5400/= comprising
Rs'}“;’l'BUD X 3 féc the 3 years 1994-95 199596 and o
1996-97 @ RS0 per monthil. This ceiling of Bd150/- piny,
for conveyance charges is in compliance of General b te
6 (1) of Annexuras to Schedule \I, Iten Nod3 relating to
Conveyancs Hire under Del egation of Financial Pouers
Ru],ea%‘l 978, which the_Tribunal in its order dated
1098%98 has noticed and has not faulteds In addition
to the sum of R5400/- paid to applicant on account
of conveyance charges, he has also been Asanct;onec
honorarium of !hi”}1800/- for %::51 994-95; Rs;'sp00/= for
1995-96 R6500/= for R 1996-97- and after the |
Tribunal®s order ,dated 1056998, R¥S000/- for R 997-08-
This last %%;35000/; has not been ac.cep ted by applicant”:"‘!
but it is not in doubt that applicant has been
sanctioned Ri¥540/-~ touards claims on account of
conveyance charges and Rs.ﬁB:nO/- as hcnorari.um which

adds up to -Rs; 42 3700/,

7."5_ The Tribunal's order dated 10%8%% only directed
respondents to reconsider providing relief to applicant
by gran tlng/sanct:.cnmg honoranumq There waere nho

directions in that order to reimburse applicant to the
tctal extent of his claim, and under the circumstance

if respondents have sanctz.oned a sum of honorarium of ..
1997 -98 wi/%in ﬂ«/ﬁﬂf&ﬂac/é\( 7 2 les fonshchog e O

Ri¥5000/= to appllc nty in additidh to thd R.5400/-

sanctioned towards claim of conveyance chargesy and
Rse 18, 300/- honorarium sanctioned to him earlier, it
cannot be said that they have committed contemp t of

Courts .

-84 The. C,P, is dismissedd No tices di scharged‘éa

( xuLoIp VSINGH ) (S.R.A 1857)

MEMBER (:l) , VICE CHAIRMAN(A),




